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CENTRAL ADMINISTRATIVE TRIBUNAL

3 " KOLKATA BENCH, KOLKATA
No. O.A. 350/01496/2018 Date of order: 21.1.2019
Present Hon’ble Ms. Bidisha Banerjee, Judicial Member

Hon’ble Dr. Nandita Chatterjee, Administrative Member

Sri Ajit Kumar Das,

Son of Late Bishnu Charan Das,

Aged about 73 years,

of Narayan Chandra Kundu Road,

Lalbagan Chowk,

Post Office & Police Station : Chandannagore,
District : Hooghly, Pin — 712 136.

...... Applicant.
" Versus-

1. Union:of® lndla , :
,Servuce through the:Secretary, )

~~Departmentiof Tele-Communication, |

+, Ministry, of Telecomrnumca tion and IT

”Havung '|ts*ofﬁce at 20 "Sanchar Bhawa

" 2. The Chnef General Manager
"~ BSNL, Calcgtta Teiephones
Telephone Bhawan,’

34, B'B.D. Bag,

. Calutta - -700 00157 -

3. Assistant Generai Manager (Staff~l) BSNL,
Calcutta Telephones,
Telephone Bhawan, L
34, B.B.D:'Bag, :
Calcutta ~700 001. '

4. Deputy General Manager (NWO CITY)
BSNL, Calcutta Telephones,
P-10 New CiT Road,
Kolkata — 700 073.

D : S Respondents
: ;AFor,_,}he Applicant : Mr. C. Slnha Counsel
",'~,fFj(_)ﬁ_r\’fthefRespondents ; Mr. S. Panda, Counsel

ORDER (Oral)

. -':'Pél‘"Dr.' Nandita Chatteriee. Administrative Member:

" The inétant Original Application has been filed seeking the following relief:-

[y
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“8.1. The respondent be directed to revise the pay scale in terms of the 1*
time bound IDA pay scale up-gradation w.e.f. October 1, 2004 and to pay
the applicant the up-graded scaie of Rs. 20600-46500 from October 1,
2004 till the date of his retirement together with marketable interest.

Il. The respondent be directed to fix the pension on the 'up-graded
scale w.e.f. September 1, 2005 as the applicant retired from 'service on
August, 31, 2005.

IIl.  To pass an order/direction upon the respondent authority to consider
the representation of the applicant dated 26.12.2016 and April 30, 2018
being Annexure — A-4 & A-5 to this application.

V.  To pass any other further order or orders, direction or directions as
to this Hon'ble Tribunal may deem fit and proper.

V.  The records beedlrﬁected do produce for proper adjudlcatlon of the

instant proceedings; S %1 =y ,::; !sg’f o
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3. {Ld.rCeunseI for the appllcants mif .at the apphcant who |s;an Ex-Sub-

.....

thsronal Engmeer of BSNL had sﬁpgrérqi' ﬁ "don'“31’58 2005. {3 ‘é

1 W/ I\ — {4

That on 817‘25015,“an orde »" a L§§?‘ued‘éby thes.res:i)ondent at; horities
regardmg first tlme Jbound IDA scale. upgradatlonpof tﬁe Executlves JTBs/SDEs
(Ilsted at Anneere j\-.arto the @*ﬁlﬁf‘ completlon }c:f fou:to ;lf years of service
in the currentblnBA pi:?)/*scaleI r’hz‘ Ay ;'j.-q, : i v "f‘ mf”"" 4 A "

. z;-‘-l.'

That, the name of ‘the applncant had appeared sat Srl No. 1 of the office
: order dated 13.5.2004 (Annexure A-1 to the O A.) in which he was directed to |
”ass'ume charge of SDE on temporary basis. His pay scale was thereafter
.o‘rooosed 'to be upgraded vide office orders dated 21.5.2010 & 8.7.2015
resoectivery‘(A-ZlA-S to the O.A)) to Rs. 20,600-46,500/- (E-2) w.ef.1.10.2004.
Although the applicant preferred several representations requesting for fixation of

his pay in the upgraded pay scale and payment of the same, respondent

authorities failed to respond and hence the Original Application.

"
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Ld. Counsel for the applicant further submits that the applicant would be
fairly satisfied if an order is issued -directing the respondent authorities to
consider his representations at Annexure A-4 and A-5 to the OA within a

specified time frame.

Ld: Counsel for the reépondents does not object to consideration of such

representation as per law.

4, Accordingly, with the consent of the parties and without entering into the

merits of the matter, we hereby dlrectl the respondent No 2, who rs the Chief

General Manager, BSNL"

representatlons dated
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